THE BOMBAY HIGH COURT REVISED GUIDELINES FOR

APPOINTMENT ON COMPASSIONATE GROUND, 2007

1. This is a revised scheme for providing appointment on compassionate
ground to a dependent family member of a Judicial Employee of any rank dying
in harness.

2. The scheme shall come into force with effect from 1st January, 2007.

3. The scheme shall apply to a dependent family member of an Employee
of Judicial Department who dies while in service (including death by suicide).

4. Definitions : For the purpose of the scheme :—

(I) “Dependent Family Member” means :

(a) spouse; or

(b) son (including adopted son); or

(c) Unmarried daughter (including unmarried adopted daughter); or

(d) brother, sister or parent in the case of unmarried Judicial Employee
who was wholly dependent on the Judicial Employee at the time of his/her death
in harness.

(IA) “Family” shall mean the relations listed in (I).

(II) “Judicial Employee” for the purpose of this scheme means an
employee of any rank appointed on regular basis and not one working on daily
wage or casual or ad hoc or contract or reemployment basis, on the establishment
of High Court of Judicature at Bombay and it’s Benches or in any Court or
establishment subordinate to High Court of Judicature at Bombay.

(IIT) “Service” includes extension in service (but not reemployment) after
attaining the normal age of retirement in a Civil post.

5. Authority Competent to make Compassionate Appointment : The
Honourable the Chief Justice shall be the Competent Authority to make
appointment on compassionate ground.

6. Posts to which such appointments can be made : Such appointments
can only be made in Group “C” or Group “D” posts.

7. Eligibility

The scheme shall apply only if :

(a) The family deserves immediate assistance for relief from financial
destitution; and

(b) Applicant for compassionate appointment is eligible and suitable for
the post in all respect under the provisions of relevant Recruitment Rules.

(¢) The total monthly income of such family is less than the total
emoluments of ‘Group C’ employee of the lowest rank.

8. (A) Normal procedure not to apply for appointment on
compassionate ground : Compassionate appointment is exempted from
observance of the following requirements :

a) Recruitment procedure i.e. without the agency of the Staff Selection
Committees or the Employment Exchange, and

(b) Any order/s banning filling up of posts which may be issued by the
Government of Maharashtra from time to time.






